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1 22.8-96 I-hard Shtj Rtasano Kumar Mjsha *  
learned counsel for the applicant 	and 
$j Akhaya jjvljshr.a, learned J¼3ditionul (J 
Standing Counse 1 for the responde nt s. 'i'i 

• 
The avernnts made in this petition have 

' 	• 	çc 
been considered. Late 4bhintnyu Faik 

worked as E.D.Postal Rrer at Arlakhemund j 	
. 

He died on 10.7.1995. He left behind his 

wodow, the present applicant and a daughter. 

Respondent 4, v .z. Sub-Div isional Postal 
1nspector, £rlakhenundi, called for some 

particulars by his letter dated 23.8.1995 U 
C d they we re furnished. T he rea fte r on a 
representation to the Co11tor, Gajapati 

District, an endorsement is nde by the )5 	(L 

Collect or v ide Annexure-8 dated  6 • 5 • 1996 

7 stating that prompt steps 	y.be taken 
\ \ 

to give succour to the "poor family. 

By Annexuze-6, the Respondent stated that 

the application of the applicant was sent 

to the higher author it ies for considetatic n. 
The law is well settled by a serie 

of decisions of the Sueme Court that 

decisions on compassionate appointment 
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..1 :22.8. should be dom immediately to provide 

relief to an indigent family on the 

death of the sole bread winner. Learned 

Additional Standing Counsel Shri Akhaya 

Misha submits that an Expert Body, viz. 

Circle Relaxat ion Committee (CRC) is 
supposed to adjudicate the suitability 

of the applicant and they neet only to 

c Ofl ide r a numbs r of cases bunched 
together. Already more than a year passed 

since the death of ShriAbhinnu £iJc. 

There is no point in delaying the rehabili-

tation assistance to the applicant. This 

would defeat the very purpose of giving 
relief to a family which is indigent, 

in the circumstances of this Case, 

Respondent No.2, i.e. Chief Post Zster 

General, who is the Chairnn of the CRC 

is directed to dispose of the case of 

the applicant with in a per iod of four 
weeks from the date of receipt of this 

order. 

With this direction the Ciginal 
Application is disposed of. 

Ind over copies of the orders to 

the c ounse 1 for both sides • 	A 
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